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?”“‘) BEFORE THE HON’BLE NATIOI\EAL GREEN TRIBUNAL, PRINCIPAL
' BENCH-AT NEW DELHI

ORIGINAL APPLICATION NO. 651/2019

IN THE MATTER OF: |
Residents of Delhi, Throﬁgh Shobha Agarwal ...Appellant
Vs.

Delhi Metro Rail Corporation &Ors. ...Respondents

REPLY ON BEHALF OF DELHI METRO RAIL CORPORATION |
(RESPONDENT NO. 1 HEREIN)

I Sanjay V. Kute S/o Late Sh. V.M. Kute aged about 55 years, working at
Delhi Metro Rail Corporation Ltd., Metro Bhawan, Fire Brigade Lane,

Barakhamba Road, do hereby solemnly sincerely affirm and state as under.

1. That I am presently working a General Manager/Legal with Respbndent No.
-1 herein and as such I am well conversant with the facts of the case from the
records maintained in the office.l am competent and authorised to swear-in
this Affidavit on behalf of the Chairman, Delhi Metro Rail Corporation
Respondent No. 1 herein. | |

2. That I have gone through the copy of the Original Application No. 651/2019
and in Reply thereto, I submit that averments made therein and the
contentions raised are factually incorrect, the averments or the contentions
unless specifically admitted or adverted to herein after are denied and‘the

Applicant is put to strict proof of the same.

I submit that the Applicant herein by placing a distorted, exaggerated and

Regd. No. 5780 ) .
“Daq\e of ExpirfO 1\5\
G\ 27th April-2023 =
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gfore adverting to Para wise reply I, Crave leave of this Tribunal to briefly
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indicate the true Facts
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/ Raie“gfe";‘:‘.\“m‘b $h8 Respondent No.l by making a false allegation that the same is .
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5. I, submit that vide Commuhication No. DMRC/Land/15/MOUD/MKP-
YV/1343/82 dated 06.02.2012 the Delhi Metro Rail Corporation has sent a
requisition to the Land & Development Officer (L&DO), Ministry of Urban

\ Development, Government of India for requirement of five Pockets of

\’NDMC land at Bhikaji Cama Place on permanent/temporary basis for

construction of Mukund Pur-Yamuna Vihar Corridor (Line-7) of Delhi
MRTS Project, Phase-III for construction of an underground Metro Station

The requisition' made was as under:-

Present requirement
Permanent basis (in | Temporary basis for Purpose
Sqm) 4 years (in sqm)
B1-4816.00 Ventilation Shaft,
B2-6124.00 Entry, Lift Station
1002.00 Construction /
: Barricading
10940.00 1002.00

6.  The Plan which was appended to the Communication dated 06.02.2012
clearly showed that the area admeasuring B1 4816 Sqm and B2 6124 sqm
are required for Vent Shaft, Entry & Lift of the Station along with proposed
Property Development. ’

A true copy of the Communication No. DMRC/Land/15/MOUD/MKP-
YV/1343/82 dated 06.02.2012 is being filed herewith marked as Annexure

7. That vide Communication dated 21.06.2012 the Ministry of Urban

Development, Land & Development Office gave working permission to the

Delhi Metro Rail Corporation in respect of Bhikaji Cama Place as under:-

Bhikaji Cama Place | Temporary ,The entire  proposal
1-' (revised) temporary as well as
@%Q Pocket 1 1002 permanent is on

existing District Park.

-~=:-:{ Raseng:i:numaf Total 1002 Henc.:e chapge of laré d
Regd. Noj 5780 use is required. Certain
Deto of EXBEY /.- portion of the land is

o\ 2780 ADTIERE /T Permanent heavil | ded

£ i (revised) eavily wooded.

OF ‘ Therefore, equivalent
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Pocket Bl 4816 area for District Park as
Pock& B2 6124 compenfatzon within
- Zone ‘D’ may be
Total: 10940 required to be
identified. Three petrol
: pumps required to be
N shifted from ‘D’ zone
' for which alternative
sites have already been
identified and requires
comments of DDA.

A true copy of the Communication No.LIIA-I(1836)/2011-PC/78 dated \
21.06.2012 of the Ministry of Urban Development Land & Development | |

Office is being filed herewith marked as Annexure R1/2.

8. An area admeasuring 10,940 sqm comprising of Pocket B1 (4816 sqm) and
Pocket B2 (6124 sqm) was handed over to Delhi Metro Rail Corporation.
A true copy of the handing over and taking over Certificate dated
11.07.2012 is being filed herewith marked as Annexure R1/3.

9. That on 11.10.2012 land admeasuring 3658 sqm on permanent basis at
Bhikaji Cama Place was handed over for canstruction of Entry, Lift and
Plant Room.

A true copy of the handing over and taking over of land admeasuring 3658

sqm is being filed herewith marked as Annexure R1/4.

10. That vide Commiunication dated 16.04.2019 the Land & Development
Officer, Ministry of Housing and Urban Affairs conveyed the sanction of the
President of India for allotment of land admeasuring 13,332 sqm comprising
of 4816 sqm at NDMC Park for Ancillary Building and water boosting
station and Vent Shaft, 6109 sqm at NDMC Park for Vent Shaft and
proposed Property Development and 2407 Sqm for Entry and Vent Shaft and
Lift as per LDO Plan No 4202 on permanent basis at Bhikaji Cama Place,

- endra Kumar
Ral Delhi Re
Regd. No. §7 |
Date of EXP‘%er%‘Sﬁ’ jh marked as Annexure R1/5.
GUA\ 27t April-202% /oo

OP
L"?:@:,)?
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£»11. That on 23.07.2019 in terms of tﬁe Communication dated 16.04.2019 an area

admeasuring 13,332 sqm was handed over to the Delhi Metro Rail
Corporation.

A true copy of the Site Plan indicating the handing and taking over of the

\ possession of 13,332 sqm on 23.07.2019 is being filed herewith marked as

™

- Annexure R1/6

12. I submit that for the construction of the underground Metro Station at
Bhikaji Cama' Place, Department of Environment, Forests & Wildlife,
Government of National Capital Territory of Delhi had granted tree cutting |
permission  vide Communication No. R895/TO-(S)/TC-Felling/11-
12/4609/467 dated 21.01.2013 for the Bhikhaji to Hazrat Nizammudin of
Yamuna Vihar- Mukundpur corridor.

The permission for felling of 1290 trees was subject to condition that 12900

native type tree species shall be compensatory planted and DMRC shall

make advance deposit of Rs. 3,97,32,000/- for creation and maintenance of
compensatory plantation for a period of five years as per notification No. R-
895/TO(S)/TC-Felling/11-12/6680-90 dated 11.01.2013. The payment for

the same was made by DMRC to The Dy. Conservator of Forests vide letter

no. DMRC/Land/15/MKP_YV/1340/24 dated 16.01.2013. |

It is also pertinent to mention herein that tree felling permission stipulated a

condition that Wood obtained from removal of trees shall be handed over by

DMRC to the Officials of the concerned MCD for its use on Public

Crematoria in Délhi.

A true copy of the Communication No. R895/TO-(S)/TC-F elling/11- '
12/4609/467 dated 21.01.2013,  notification No. R-895/TO(S)/TC- ‘
Felling/11-12/6680-90  dated 11.01.2013  and  letter  no.
DMRC/Land/15/MKP_YV/1340/24 dated 16.01.2013 are being filed

herewith marked as Annexure R1/7, Annexure R1/8 énd Annexure R1/9.

. It is incorrect to state that the construction of the building is an afterthought.

Rajeddta KuriBhy, pryposed construction of the commercial complex above the Bhikaji
; Dethi

| Regd. '@g 50 ma Place Metro Station was conceptuahsed as early as 2012 because of
Da;e of xplry o
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a. Property Development by DMRC is in line with global
examples as metres are highly capital intensive projects.
The commercial activities apart from enhancing the
appearance and ambience of the stations will also add to
non-fare box revenue to DMRC. Further, it will attract
- more commuters to the metro system thereby improving
N\ ridership and assisting in traffic integration.

b. The Bhikaji Cama Place Station is strategically designed
on intersection of Ring Road and Africa Avenue Road at
Bhikaji Cama Place so that significant motorzzed traffic
can take off the road.

C. Development control norms for metro stations and
railway stations/ terminals in the Master Plan of Delhi —
2021, Chapter-12 stipulate that “metro stations along
with Property Development (composite development)
upto a maximum area of 3.0 ha shall be permitted in all
Use zomes, except in recreational and Regional
Park/Ridge Zone, Lutyens’ Bunglow Zone and Heritage
Zones.”

d. 13,332 sqm of land has been allotted by L& DO to DMRC
on permanent basis for the metro station ancillary
structures and proposed Property Development vide
allotment letter dated 16.04.2019 against payment of v
Rs. 15.65 Cr.”

15. 1 submit that Development Control Norms for metro stations and Railway
Stations / terminals in the Master Plan of Delhi — 2021 stipulate that “metro
stations along with Property Development (composite developments) upto a
maximum area of 3.0 ha shall be permitted in all Use zones, except 1n
Recreational and Reg1onal Park / Ridge Zone, Lutyen’s Bungalow Zone and

Heritage Zones.

16. I submit that the Proposal for construction of 4 floors above ground floor of
the underground metro station at Bhikaji Cama Place with 12038 sqm PD
~ area (i.e., 3077 sqm on each floor) was initiated by DMRC on 16.09.2014
and the process of appointment of DDC was ﬁnahsed on 12.05.2015.

3

\T ders for allotment of bu11t-up spaces was floated in 2016, however,

%

Date of ExP“

o &
[/?" aF >




5 b
e issued by L&DO. .
17. That in terms of the Communication dated 16.04.2019 wherein the L&DO
» has intimated that the permissions are subject to the change of land use by
\ the allottee itself. The land was handed over on 23.07.2019 and the DMRC
- has vide Communication No. DMRC/Land/15/NSIC/1869/2074 dated
14.08.2019 applied for change of land use of subject land from

recreational/district part for transportation.

18. PARAWISE REPLY

(i)  The contents of Para 1 are matters of record.

(il) The contents of Para 2 are to the exclusive knowledge of the
Applicant and does not call for any Réply from the Answering
Respondent.

(iii) The contents of Para 3 are matters of record. However, in terms of the
letter of allotment dated 16.04.2019, the land was handed over on
23.07.2019 and the Applicant herein has on 14.08.2019 applied for
change of land use. |

(iv) In reply to the contents of Para 4 it is submitted that the averments
made are general and not specific to the Project in question. Para 4.3.2
of the EIA report also state that “Like most ofher rail based rhass
urban transpoft systems, this system, now in its third phase of
construction, also needs to undertake property development to make it
ﬁnancially- viable and economically attractive.”

(v)  The conterts of Para 5 are matters of record. It is denied that land in
question was allotted on temporary basis.

(vi) The contents of Para 6 are incorrect and denied. The Answering
Respondent having agreed to comply with the conditions of
compensatory afforestation and having paid the huge amount has not
assured anybody that the land would be re-developed or more trees

will be planted once construction work of the underground metro

station is completed.

§a§endra§umévf ‘he contents of Para 7 are matters of record.
Delhi
Regd. No. 518%;; e contents of Para 8 are matters of record.

Date of Expity /-

7. oF >

“The contents of Para 9 are incorrect and denied. As per the Order of

the Ministry of Urban Development dated 30.03.2009 the DMRC has




==

to raise 6% of the Proje(':t cost through Property Development in

Phase-1, 5% of project “cost in Phase-II and 4.5% of Project cost in
Phase-III.
(x) The contents of Para 10 are incorrect and denied. On the contrary the

\ underground station would facilitate the commuters and the vehicles
would be off roads resulting in reducing the air pollution.

(xi) The contents of Para 11 to 15 are matters of record.

(xii) The contents of Para 16 are incorrect and denied. The Answering
Respondent have not violated any provision of law.

(xiii) In Reply to the contents of Para 17 it is submitted that in view of what
is stated herein above the gfounds raised therein are devoid of any
merit and does not call for any Reply.

19. I submit that in view of what is stated herein above Original Application No.
651/2019 is devoid of any merit, has been filed with an ulterior motive and
as such does not call for any interference by this Hon’ble Tribunal. The

same may be dismissed with cost.

%}:ﬁte that what is stated herein above is true and correct and that nothing

‘v
3@ material has been concealed there from. b

Y

D EMN\E{‘/{
General Manager/Legal

Dethi Metro Rait Corpn. Ltd.
Metro Bhawan, Fire Bngade Lane
Barakhamba Road, New Dethi.

i ks;endra Kuwnar
Delhi

* { Regd. No. 5783
\ Date of Expiry
_27th April- 2023 / =

i s 1-20 above are true and correct to my knowledge and belief. No part of

VERIFICATION

above named Deponent do hereby verify that the contents stated in

it is false nor has anything been concealed there from.
Ll 4
w

Verified at New Delhi on this the day of_\_z September, 2019.

ATTEST A ~y
AJENDRA KUMAR =
e k,ﬂ, g@ Pe &Ma

- ‘g ....... y

RAJENDRAB Rlase: NOTE%%& é@x}ﬂvcm'vowsm
F No.-5(4¢8) -
EAPOWERED TO ADMINISTER THE R E

SECTION 139 OF CPC 1908 ?@ ‘%ﬁ i Befs oy ERNMENT OF INDIA

SECTION 297 OF CRPC 1873 SUPREME COURT OF INDIA D EPONENT

COMPOUND, NEW QEEH\ NJAY V. KUTE
gf'é;l!BH?:Ag?g:;\%‘:f;1967 Register Pg./Sl.Ne..... "”\'.']"S& ":,'""'"“ neral Manager/Legal
EVIDENCE BY AFFIDAVIT BEFORE NOTA Delhi Metro Rail Corpn. Ltd.

, , —_ Metro Bhawan, Fire Brigade Lane
glé;EERN:)E( $0URT RULES, 2043 Barakhamba Road, New Deihi.

OTARY, DELHI-R-5780
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No. DMRCIL
Land & Dg '
Ministry of\L,, oPment officer
Govt. of Ingj, N Development
*LNiman Bhay, |
‘New Defhi. o

(

.
sub:™ Requirement

of five pocke

asis f, b ts _ _
hase-l(l,lr construction of Muku':'lgwllc land at Bhikaiji Cama Place on permanentitemporary
Ref.: No. DMRé"'a"d'ﬁ/Mou ur-Yamuna Vihar corridor (Line-7) of Dethi MRTS Project,
DIMKP-yvi '
= 343/499
Sir, . : dated 08.09.2011

; DMRC has taken ;u '
§ , i P constructj F A

: Phase-lll. With reference to the a';‘;t\'lon of Mukund Pur - Yamuna Vihar. corridor of Delhi MRTS Project,
{ been modified. Accordingly, two pockgéeﬁ?r' due to change in station location the land requirement has
{ pocket of la_nd measuring 1002.00 sqr of land measuring 10940.00 sqm on permanent basis and one

i M on temporary basis are required as shown below : -
Sl. | Location of Previous requirement : , o
No. land Fe ] - Present requirement _ Purpose
rmanent | Temporary | Permanent |- Temporary |
. bas-:rsn;in basisford | basis (in basis for 4
. years (in sqm
i Bhikaly (insqm)| sqm) { years {in Sqm)
i . Cama Place
1 | PocketB | 8291.00 B1-4816.00 | “Ventilation Shaft, Entry, Lift of Station
I ST B2 - 6124.00 _
2 | Pocket3 L 44900 | . - T Construction/Barricading
3 | Pocket4 982.00 , - do
4 Pocket 1 25.00 : 1002.00 do
5 | Pocket2 S 131.00 - : do
Total 8291.00 1587.00 10940.00 1002.00 '
Actual area available at site for transfer will be reconciled during verification by the officialsiof L&DO,
-RupMC and DMRC. Allotment can be made on the basis of area jointly measured at site. ‘ .

8y
’} You -are thereforg:
Jemporary basis for Deli
4Rs.22 Lacs Per acre andi
4 decision of Union Cabines
§ departmenta! transferrsiz,

equested to take necessary action for transfer of above land on permanent/
TS Project and send demand note towards the premium of permanent land @
|ease charges of temporary land @5% of land cost per annum, as per the
ued vide letter No. J-22011/4/95-LD dated 16/04/1999 of MOUD i.e. at inter-

Yours faithfully,

Mg

(P. S. Chauhan)
. ation an, i i General
Copy 0} 'gfa(i’mﬂz n !‘?gﬁgce;f;?ry action to; | Chief EngineeriGer
1. py. CommMissioner (h'nmgf ‘T“’"dfa. Parliament Street, New Delhi | .
2 | + 'fansport Department, GNCTD, Delhi-110054. -
. AN

8 Chief Engineer/Ge eral
e

et

il ST e, ¢ feeti-110001)
' Barakhamba.Road, New Delhi-110001

e e

Qranned hy CamScannar
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‘ ANNEXURE R-\[z 3 |

t o ' /\ N " No. 1-1A-1(1836)2011-PCl 7 2 , Awumt_;\_ |
Covernment of India

Ministy of Urban Development

FLT

Land & Development Office ' _é\
. 0
NS —— Mirmon Bhawan, Mew Delhi - ...,
’ dated the 51 June. 2012 )
To
\ The Chiel Engineer (Generaly
N Nelhi Metro Ral Comoration {ad.,

Meiro Bhawan. Fire Brigade Lane,
Narakhambs Road, New Delhi -110001.

Subject:  Working permission to DMRC in respect of variaus sites in respecst of
phase=H1 projects.

Sir,

b { am dirccied 10 refer to DMRC’s letter No. DMRC/land/15/MQUD/1343
dated 14, 3.2012 on the above mentioned subject and to convey the approval of the
Competent authonty for working permission to the DMRC in respect of thesites
detailed below subject o the General conditions and conditions mentioned against
cach proposal: )

}. To oblain NOC from thc respective allottee and other organizations like
DUAC, DDA, Municipal Corporation, NDMC, Delhi Fire Service etc.
2. To restore the area after expiry of the temporary allotment
3. Development of additional Green areas and compensatory green areas as per
the instruction of the Forest Department/other organisations
4, Condition; suggested by the CPWD in their comments ete.
5. [.ocation:. | Area in sq. murs. on | Comments/Conditions ~ of  Tech.
Ma. emporary or | Scction and CA.CPWD
pernraneat basis
4 E —Enginccm_ 107.98 NOC alrcady obtained by DMRC. }P
Bhawan . lemporary) No Conditons '
_ 144,00 ]
. (Permanent)
2. Andhra 243.54 .
Fducatior (Temporary)
Society
156.49
I N ___tPcmuanent) e e e e
3. Sarojimi " Temporary (1) Except the entrysexit structure.,
Magar ' land over the underground |
E : ' CPocket A 13355 ; station should be restored wj .k
! ool 6 L E . greenfroand o its enishing !
' Pocket 7 1837 ! conditions, '
; ‘ Pocket 74 377 . . :
| { Pgcker 0 2250 L an Dormg construction PMVRC must )
' ; ' mﬁ_ BT RY i tuke all precautionary !
‘ : megsuees for safe existence of |
ait erixting adjoining

s{ruciuces

Scanned by CamScanner
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3 . 2— é
1 : : N
{h) : Permanent T
: D » (i)  From traffic point of view,
. Pocket C -291 .. . the area is Very . congested.
S e PocketD 676 - | +  Thercfore; DMRC:.. should| .,,,a10
Pocket E Convert- submit the s traffic :circulgg, crecuba
ed to plan proposed to be adopted
temp. | during coustruction.
i Pocket F 776
: : \\. ’ Total: 1742
i h
\4 Bhikayi Temporary The entire proposal temporary as well
Cama Place | (revised) as permancnt is on existing mstrig
Pocket 1 1002 Park. Hence change of land use is
Total 1002 chuired . Certain portion of the
' land is heavily wooded. Therefore,
equivalent arca for District park as
Permanent - | compensation within Zone ‘D’ may
(revised) be required to be identificd. Three
Pocket Bl 4816 petrol pumps required to be shifted
Pocket B2 6124 from ‘D’ zone for which alternative
Total: 10940 sites have already been identified”
] and requires comments of DDA,
5. |CAG | Temporary The area required for lemporary as
Bahadurchah { (revised) well on permanent basis is within -the
Zafar Marg | Pocket park arca allotted 10 CAG. The land
ITO 02T  1070.34 | use of the arca is District Park and a
mosque, madrasa and old -structure
Permanent and a temple exist in this area, The
(revised) park has a large number of mature
. Pocket trees. If any trees arc required to be
/! ITO 06AP 1498.25 | cut, permission and compensatory
tree plantation ns per Forest Deptt
has to be ensured. Land use under =
District Park’ landuse may also |- v
need 0 be compensated for which
“~ DDA’s views may be obtained by
. . [ the DMRC and conditions so
) imposed by DDA shall be complicd
; : . _ with .
6. | Dethi 3ate Temporary Land under this office and land use is
Pocket No. Play Ground, [t may be ensured that
DG O3T 254.45 | land is not reserved/earmarked for any
specific purpose.. No condition
Permanent
Pocket No. ‘ .
. DG OGP 246.20 . ‘
7 Ashritin Tempornry o ke suiable measure 1o rcmini
Pocket 22 9513 | Wight of way between pocket 22 aad |
I3 {n conuection with the widemuag l
. I the ruag between them w 24 ey, |
. | i view of  the vedevelopment
: Hl'ccni\'uspur. :
Scanned by CamScanner %
b
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b | &
S. Moti Bagh v

Permanon Some parts of the tand pockets are gn”
- existing footpaths, . service road elc..
Pocket A 125050 | Parts  of (he service road  ang
: Pocket A™ 380580 | footpaths  thag tome uander the
! Pocket B 1960.50 | vinduet and stition building may he
Pocket 13" 2190.00 | be restored o completion,
| Towal: 2200804 : _ i e
T Municke Temporary The entire pocket of Ia'nd hns' 10 be
N ' Packet No. properly documented, in termg of its
\ TMUN-1 6900 | present status including the number,
‘ . ype, age and other particulars  of
Permancnt exiting tees  and recorded. On
Packel No. comipletion of the duration of the
MUN-| 5736 | temporary allotment, DMRC should
Packet No. restore the land pocket tg its
MUN-2 580 | original status. The structurcs
Pocket No. overground should Dbe positioned
b MUN-4 785 | retaining about half the existing
' TOTAL: 7101 tot-tots/parks in front of the existing
) buildings.
10 | R.K.Puram Permanent Site comes in the District  Park.
Co. Pocket No. DMRC may comply with the
' RSS-1 8000 | conditions that may be imposced by
the DDA.
. 1 INA Permanent .- | l-and usc of pocket 1 is "Residential®
Pocket | 1200 ! and of pockets "J* and "K' are cither
Packet J 577 | green or nallah.  Hence the natural
Pocket K 030 | Now of the nallah should not be
TOTAL: 2407 obstructed.  DMRC should cnsure ho
proposed structuye hinders the ROW
of - Awrobindo Mary, Further in
respect ol green area, therexisting trees |
) . should be retained ar permission for |
' W tree cutting mdy be obtained from the
Forest Deparument.  The DMRC may
. take regarding change of land usc in
—— e mater "
2. You are, therclore, rcqi:cmcd to depute ap ollicial who wil liatse with the
Engincer Officar, l.&DO for handing over ang tking over on mutually agreed
date and time. ] :
_ Yours faithiuliy,
. R
RN
Dy Land & Develnpment Oftiee
Copy ar oreaion and NCCENSHry Ui 1o
:
(mn ISP gy R .
Leys YN SN ST . 1 *
- T Scanned by CamScanner :
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. ‘ ANNExuURE K‘k/LI
Handim/‘l'uking Over Proceeding : éu

f Handed/ Taken Over Possession of land®

ol o meusurmg 3658 sqm. on permanent basis af
phikaiji Cama Place (Pocket No. A) for construction of Entry, Lift & Plant Room.in
connection with Mukundpur fo Yamuna Vihar corridor of Line-7 of Delhi MRTS
p,.gJec'r, Phase-III, with reference of L&DO (MOUD) letter No. L-II-A-
1(18,3\6)/2011/PC dated:31.08.2012. The is handed/+aken over as per enclosed plan,
shown'in red hatches as and where basis. As on date three petrol pumps exist on
i the said land & are operational. '

Handed Over a Taken Over
JE/L&DO ' | | (Shish éam)
XEN/DMRC
Further Handed Over By | Taken Over
az[\ A== -
A\ ol L wignr
(Shish Ra , (Paras Agrawal)
XEN/DMRC | AE/DMRC
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. Gaverrment ol hidin ‘ {%MML’
1 M Ministry of Houslng & Urhan Affalrs (Mol 1) ;m
\ l.and & Dovelopmunl Office (L&DO) TS Avoch.d M~
‘ Minman Bhavian, K few Delthi-1100177
' Dated:  16th Aprit, 2019

“To s
The Chief Engineer (General), . :
Delhi Metro Rail Corporation Lid., !
Metro Bhawan, Fire Brigadé Lane . : :
Barakhamba Road, = '« ) |
New Delhi-110001. . - ' .

Subject:  Allotment of land megsuring 13,332 Sqm. to the Délhi Melro Rail
Corporatlon Ltd n permanont basus (48186 Sqm for Ancillary, buuldmg and_waler.____

w‘\\‘“\ﬁ

" Development, an { 2407 Sqm for Entry and Vent Shaﬂ and lift) : at Bh ikaii Cama
Place, New Delhl ,
P " _ ’"
Sir. . 5 |
T
I am directpd'to convey the sanction of the President of lndlé for alloment of
fand measuring 13,332 Sqm. (4816 Sqm. al. NDMC Park for Ancillary buildng and
waler boosting statlon and Vent Shaft, 6109 Sqm. at NDMC PPark fgr Vent Shaft and
proposed. Propeﬂty Development, and 2407 Sqm. at Petrol Pump for Entry and Vent

Shaft and lift) to the Delhi Metro Rail Corporation Lid. (DMRC), as per L.DD Plan’

No.4202, on permanent basis at Bhikaji Cama Place, New Delhv .,ub;ed 1o the
change of land use by the alloflee itself, Foo

2. The allotmenl will be subject to the usual terms and condmolns to be gven in
the Memorandum of Agreement and Lease Deed which shall mler-aha also nclude
the followmg -

i.  The alloﬁee will pay the land cost @ Rs.475.32 lakh per acre and Rej/- per
annum as!ground rent. This_rate was valid uplo 31.03.2016. The laih¢ rates
are under' Tevision and {he DMRC shall also ba required to pay the diference
of premrum in case the same are revised upward, with relrospechve efpct.

: A
gtw'"""'k J“/ i. Thedate <§f allotmenl will be the date of issue of this Ieucr

ofr .
”"’"ﬂ/ %-Q&AM mgwca»gad«‘wu@ o

%’w\uw - '2 %
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: . . . M' ) . N '_. . -
ii.;  The allottee will use the land for iHe ‘purpose for which it has bean allotted

;.. and.is also authorized to .lease/sub-leaseflicense/concession—the land- for -
¢ _raising revenue from the property devolopment. .

iv: The allottee shall ensure that property development is U:idertaken only on
\ |_ease/m:b-lease/licenselqn concessidn basis .and not bn freehold basis.
+ While undertaking property development, the allottee shall ensure that only -
. 1i those property development which "will fetch maximim revenue on a
t gustainable basis is undertaken. ‘Land may normally I)not be leased/sub- : |
| leasedllicensed/given on concession hasjs for residentiaf development. The |
: gllottee will also put in place an efficient lease management mechanism to

i regulate such lease/sub-léasellicensefconcession.

v. | While undertaking property development by the allottee, the terms and
: conditions of lease/sub-lease/license/concession shall be suitably drafted by
: the allottee with the consultation 6f-L&DO to ensure that the land with assets
i pertaining thereto shall revert to Government/allottee after the expiry of the

+-térm-ok-period-thereof:

T._:he allottee will have '_no power of sa'le/transfer/fnortgagge/alienation inany . .-
- manner to third party. . :

vi.

E'hvirorf;mental clearances, where required, shall be obtained by the allattee
of by ithe developers with whom.the allottee entets into leasefsub-
lease/license/concession agreement for property development.

“vi.

vil. | While.éjeveloping' properties at or adjacent to Metrd Rail Stations, due
attention shall be given to security related aspect and b lilding the necessary

o : design : features’ in the project in consultation with police and security

( agencies in a time’ bound manner, : : . s

' The allévttee_ while undertaking property devélopment shéll c_ombly with the
provisigns contained In the Order:No. K-14011/8/2000-MRTS daed

30.03.2009 (MRTS Cell), Ministry of :Urban.Developmeat, Governmen! of -
India. |- S : ; '
L

The .ren%:oval of the structuresfencroachiments, if any, on the-allotted fand vill
be the! responsibjlity of the allottee, . . '

I : e . L 5
x. The treés, if any; standing on the plot shall remain as Government propaty .
and shall not be temoved or otherwisé disposed of without obtairing the pior
permiss_ion of this Office and the amount so fealized by disposing the tr_ee:-;
shall beiremitledifo this office. The tree cutting shall be subject to all requird
statutory clgpranf:es and compensatory forestation, etc.

viil.

?.

|
L
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' o : o é
‘i ThP allottes will ensure that services lying undpr the rpqumtnd land and
' nearly/close proximity should fiot be affected. : T

--5v. The aliottee shall execute the Memorandum -of /\greement and Lease Deed-

al their ownI cost. 3

.'\% XV, The allottee! shall deposit Ground Rent on year!y basis in adVance whether it
is demanded or not. . ’ »'i

!
In event of dissolution of the- DMRC the land aflotted and the assets created
thereon willjbe transferred to an institution having similar aims and objectives
“with prior gpproval of the Gavernment on payment of suich mmppnqqhnn that
may be-detérmmed by the Lessor in its absolute dlscretlon

©oxvi,

-  wii. The alloitPP shall ba required to construct the sald bLuldmg in onf'd,_rming with
{ _ the an‘hlte(‘mral surroundings of the area. : H : .

xiii,. ~The Pr'esi‘dent of India of his nominee may at any time inspect thesite on
cause to Be inspected the site and the premises thereon with or without any
prior notice to aflottee. Refusal to allow inspection of the: premlses shall

- _ amount 1g violation of terms c"llng for suitable action lncludmg re ientry of

the proper‘ty

xix.  Non-fulfi Ilment n0n-comphance and violation of any of the aforesaxd terms
and conditions and also the-terms and conditions to be. given' in the
' Memorandum of Agreement and Lease Deed wﬂl amount to cancel[atlon of

the aﬂotment of fand.

“w. The attent" on of Delhi Metro Rall Corporatton Ltd (DMRC) is mv:ted to the '

various difectives under Swach Bharat Mission and to adhere to the same

( strictly. They .are required to ensure through their agencies ta keep the
< * construction material properly sanitation/ hygxene arrangements for Labouregs

residing/working at site ensunng that no open defecation is observed

xxi. The land Will be initially given on Iucense basrs by signing a Memoraadum of
Agreement (MoA) and the money depostted at the rate mentioned at 2(i)
above, will be treated as secunty for due performance of the agreement and
when the terms of Memorandum of- Agreement are successfully completed
within the stipulated, times, the land will be given-on-lease and the security
will become the premh.}-’m and the license fee shall become the ground rept.

wil.  The allotiee is requirefl to pay the followmg amount on account of Llcense |
Fee and Premium :-

Scanned by CamScanne
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& __HANIING [ TAKING ovER  PROCEEDINGS
4 | |

LEF .~ (. 2 DO (etern mo. L-T-A -v:(IB\BGJ/ BHIKAJL [2018~PC[ 149 .d+.'.15.§q-;u

Handed | Tak | . ‘
/ e ovVen poMeMion cdf Aand meakuing (331a s

%chducbvai port onea 03 To.CL Global febo] Pup ) & fgnded
Ve em  baile of Bhikasi Cam Place | pocker meawﬂ:méz'_ 4H8l¢ Agn
(80 + 8r(6rog 4gm) + 240F 24m (A)) Efo-r Condtets Chon CT
phikyi Qma Place  gtadion fn cownechon with MukondprT

Mamne Vikon comddor o Delkd MRTS ok Phose ST

jQ-“fE(‘feﬁwce L.&DO qeden No. [-T-A- 1(;&3@)/8»:«/4;1-(3_019- Pclisy

‘H' [6.ou.2019 . The gt A Handed [ Taken Over od peh
enclosed  plan « ghown a\muuiwdf oo and Whee batu.
EHAMDED OVER TAKEN. oVvER
o9l . - ~7
Py Sy
 JAL BHAL A _ :SRIVASTAVA
; |1 LDO MK 9_1,7#
OVER.SEAP\/L ’ ; AEN{LAMDIDM c
PURTHEK
HANDE&? ek  7AREN OVER
o i
M.K.SRNAST '1";")'7 AVINASH CAHU
AEN [ LAND [ DAL gen| cmz] DIRC
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ANNEXVYRE  R-I| 7
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S —y

‘ Delhi 3 ,,,?" €0 of Pp;;,:}J
Farm "E" * Oiciry ey Z’?G
{Soo Rula 6) D, S
TREE OFfICER AND DEPUTY CONSERVATOR OF FORESTS
GOVERMMENT OF NATIONAL CAPITAL, TERRITORY OF DELHL
DEPARTMENY OF FOREST & WILDLICR
SOUTH FOREST DIVISION, NCAR DR, KARNI SINGH SHOOTING RANGE, HEW DELHI

/-‘mxmcuh
Y 'Aocf /%?’ | Dated: ?ﬂ')/} ! ! I

o oRE “S/ FTOS)TC-Feling? | 3 17

Suh}ccl - Pernilssion 1o felt m‘e(a)

Wuh réferenca ta bls fher upp\lcnl\m dateg 93-/3{/for grant of pennisslon to fell iroes, &‘sﬁ.mp m .
3 D) de ldad Th Hc,g..hcmby informud thathelsha is gran\cd per
am ! m propeﬂy situated at Py

e
mission (0 tall e Ireals (as.per aotalild indicated beloy
o e Y 4,,;.[: b!!gdtm&! iﬁtm .,{J P2 o tirig Nt es: subject to the satistaction of the
ums and conditions hofainld spcclﬁnd

M u\’-l\m«{p% v dor,

Dotalis of trops
IECC ‘Spaclos of troes No. of firang] Ramarks ‘}
* Lict \"».ea,s C Yo g IR90 )—(%BM\\'@J “}"’b-‘— Poamds e<d o Q“
A-s zé’ cudrdoron) ‘gw z{fa,u_-\naa ”‘(}% D

(Raji@&- shanl), IFS

‘ : Tree Officor and Dopy onservator of

.. Forasts {Sodth Fyr SQ Division).

To, ' '

¢h gq\xa)lavnv Qnmm,)f\ ‘Lu‘nao pm_ ,p_d‘ M(AMA}M -3 DM }Q,C. Lf‘%

W 08 () L) _33‘2_%_?&@14 Kews pOW 11

Torms & Conditions .

1. The Range rores\ Officer shall mark the {ree'. before cuiling them. : ‘ﬂq $ ;'hm Puzasend

2. The applicani shall deposii, a sum of Rs.” %ﬁ {% B 2.0 0 .(Rufiees N {m:i Only) as

- security deposit with the aiﬁrc of Tree Dificer. Hall of the sécurly deposit is (elundable an esiabl ment of cumuensmgry p\‘°nlauon of
Wiée(g) required at S)HER below ahd e re’ naining half will be uillized by the fForet Dapanrpenl (oﬂalsmg compen—aton; planla( on on
Government lahd of equal number of frees ss al S1.No.9 below.

3. Permission to fell the trzes is granted al the risk of the applicant and \'n[hou( prejudice {o the daim(s) o! any olher perso'\ls who may be
having ary righl(s) over the land or the lree ;.

4. The applicant shall ensure that there is no pending filigation or sizy order passed by any court of lawfolher authority bafare underaking

_felling of trees. )

5. Feliing of trees shall be compleled wilhin €) days.

[

1.

Material produced from felled Irees shall nl be removed or disposed wilhoul permission of the Tree Officer. .

The applicant shall send the forest produce arising ovt of Ieliing and lups and tops arising oul of pruningflapping/poliarding of (ceas being i

transplanted 10 the neatest public crematarium managed by MCOIMDMG under proper roceipl and al hls expense. He shall submit copy
of the reczipt oblained from such cremaltorium (o this office,

8

Pruning/Lopping/Pollarding of trees 1o be: \ransplanied and l(ansponalion of forest produce arising therefrom to Biwe public crematoium
shall be completed vilhin GO days.

The applicanl shall raise  compensalory plantation of tree{s) as mennoned he!ow during the ensuing/next planting season ot the site or
near it, including In the reatest ridge area:

Spec
Hfalive free spacies such as Bargad, Pipal. Bilkhan, Gular, Anjeer,
Ronj, Dhak, Bistendu, Babul, Mahwa, Ber, Amailas ele.

planled by Fores! Depastiment on
..................... e s e e e e OOYEMOMEN AN T
10. The applicant shall ensure that tran<planting of mze... it any, is done by 8 qualified and_ expericnced agency and oll (ho nacessary
messuras should be taken Lo ensure tunvival of rees Wansplanted, The tand where (ransplanting is to be done should be got approved By
tha tree olficer. To the'exient possiblc , the Irees shall be irans planted vithout damaging thelr crova struciure.
. 1 the event.of fallure 'on thc-pa(t of ihe permission holdar to plant the reos as Indicaled al serial number 8-akpve, the plantalion will be
gol dore by the Tree Officer any the cost of planiation shatl he racovered from the applicant by way. of adjusiment agains! the .,ccunty
Seposil made by the pemit holdel; andlor by viay recovery as arresis of land tavenug,
12. The slumps of the Yees (1.2 malres from giound ievel) shall be Wransported/delivared by the apphcan\ (o0 17O Mursery,T Junction thmon
Harg, Mew Delti at his ovm cost antt shall obtaln dus acknovdedqemenilrecelm from the Mursery in-Charge
Copy submitted for Information to:-- -
1. The Secretary of Foras!s, Goverarnent of Nationat Gepital Tamifory of Oalhi,
2, The Ranger Forest Officar, P

O iy e ' (Ruk\/Gopa\ Prasttant), IFS
A m{%‘;@kf’l‘qw [,,li:\ s ‘“'?., .\"/ N Tros Ofiteor and Deputy Gonsarvator of
\ AL { Forosts (Sauth Forest Divislon)
. ’
™
V4
A

Scanned by CamScannef




ANNEXURE R~ / e
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[TO BE PUBLISHED IN PART IV OF THE DELHI GAZETTE ~ EXTRAORDTNARY]

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DEPARTMENT OF ENVIRONMENT, FORESTS & WIDLIFE

> VI-LEVEL, C-WING, DELHI SECRETARIAT
RGN LP. ESTATE, NEW DELHI - 110 002.
\‘\ ‘ H -
F.No.R-895/TO(S)/TC-Felling/11-126%.5¢ -2, Dated: // January, 2013
NOTIFICATION

Whereas the Government of National Capital Territory of Delhi considers it necessary to
do so in the public interest,

Now, therefore, in exercise of the powers conferred by Section 29 of the Delhi
Preservation of Trees Act, 1994 (Dethi Act 11 of 1994), the Government of National Capital
Territory of Delhi hereby exempts an area of 53.59 ha as detailed below for construction of
Delhi' MRTS Project, Phase-1il from the provisions of Sub-section (3) of Section 9 of the said

i Act,
Sl location Extent | No. of trees | Compensatory
no of area | required to be | plantation
(ha) removed required (No. of
trees)
1 Jama Masjid station of Central sectt | 2.89 312 3120
-} .} -Kashmere Gate corridor
2 {'Yamuna Bank to Yamuna Vihar of | 46.20 2037 20370
-1 YamunaVihar-MukundPur Corridor ,
3 | Bhikhaji to Hazrat Nizammudin of | 9.50 © 1290 12900
YamunaVihar --Mukundpur Corridor
Total | 58.59 3639 36390
The exemption is subject to fulfilment of the following conditions: v
a) The applicant shall make an advance deposit of an amount of Rs. 11,20,81200/- (Rupees
Eleven Crore Twenty Lakh Eighty One Thousand Two Hundred Only) for creation and
maintenance of compensatory plantation for a period of 5 (five) years as follows:
A Project | No. of Saplings to be | Total Amount including other | To be Deposited with
o No. Planted : Administrative expenses .| Forest Division
) 1 3120 v 96,09,600/- I DCF (South)
2 12900 .1 3,97,32000/- , n
3 20370 6,27,39600/- ( DCF (North)

Total 36390 11,20,81200/-




AN NEX URE R_‘ / q 1‘;3‘1'11& Tel. 23417910/12
HaH Fax : 23417921

faeeh O i'?vf HBIaiz2Ta fero

DELHI METRO RAIL CORPORATION LTD. 2}

(TR ATHTR U a faeoh aTEH b1 HYad IUEH)
(A JOINT VENTURE OF GOVERNMENY DF INDIA AND GOVT, OF DELHN

DMRC/Land/15/MKP_YV/1340/» - Date: 16.01.2013

The Dy.Conservator of Forests,
Cum Tree Officer (South)
South Forest Division,
Shooting Range, Tuglakabad,
Deihi.

J Sub.: Cutting/transplanting of 1290 nos. tree affected due fo
o construction of Bhikaji Kama to Hazrat Nizammudin strech of
Yamuna vihar- Mukundpur corridor of Delhi MRTS Project,

Phase-ill.

Ref- = FNo. R-895/TO(S)/TC-Felling/11-12/6680-90 dtd 11.01.2013
Sir,

With reference to above notification & subject please find enclosed herewith
the DD no 723787dated 16.01.2013 of SBI payable to “DDO & DCF(South)
amounting Z 3,97,32,000.00 ( Rupees Three crore ninety seven lacs thirty two
thousand only). \

Further it is clarified that compensatory plantation of 12900 trees may be.
taken up by the forest department on behalf of the DMRC and the full security
amount may be adjusted.

it is requested to grant the'permission at the earliest.

P | Yours faithfully,
Encls: As above, le%t_(/gﬁ/
(A K Roy)

'7Z Dy. Chlef Engineer/General

(A W, BIIR R{s &F, aREw g, 7y [@eon-110001)

Metro Bhawan. Fire Brigade Lane, Barakhamba Road. New Delhi-110001




b) The compensatory plantation will "be raised and mamtamed for 5 (five) years at Tilpath
valley land provided by the DDA.

c¢) The wood obtained on removal of trees shall be handed over by the DMRC to the

> officials concerned of MCD for its use on public crematoria in Delhi in consultation with
o "\ the territorial DCFs.

By order and in the name of the
Lt. Governor of the National Capital Territory of Delhi,

(Sah‘j’i;r Kurnar)
Secretary (Env. & Forests)

: Copy forwarded to:-
J 1. The Pr. Secretary to Lt. Governor, Govt. of NCT of Delhi, Raj Niwas, Delhi.
x 2. The Pr. Secretary to the Hon’ble Chief Minister Govt. of NCT of Delhi. -
3. The Pr. Secretary (Law, Justice & L.A.), Govt. of NCT of Delhi Sectt., New Delhi.
4. The Addl. Principal Chief Conservator of Forests, Govt. of NCT of Delhi, New Delhi.. .~ -
5. The Chief Project Manager-2, DMRC, Metro Bhawan, Fire Brigade Lane;

Barakhamba Road, New Delhi with the request to ensure that the wood, after removal
of trees, should find its way for use in Public Crematoria in Delhi.

6. The Chief Engineer/General, Metro Bhawan, Fire Brigade Lane, Barakhamba Road,
New Delhi.

7. The Dy. Chief Engineer/ General, Metro Bhawan, Fire Brigade Lane Barakhamba
Road, New Delhi.

8. The Dy. Conservator of Forests (South), South Forest Division, Near Karni Shooting
Range, Tughlagabad Delhi, for information and necessary action.

9. The Dy. Conservator of Forests (North), North Forest Division, Kamla Nehru Ridge,
Delhi- 110007 for information and necessary action.

10.  The Dy. Conservator of Forests (West), West Forest Dmsmn, Mandir Lane, Delhi for
information and necessary action.

11.  The The Deputy Secretary (GAD), Gowt. of NCT of Delhi Sectt., New Delhi with
Hindi version (two copies ‘each) for publication in the Delhi Gazette Part IV —

D Extraordinary and with the request to supply at least 10 copies of the Gazette to this
Y Department for necessary action and record. W
» 12.  Guard file, _

™. (Sanjiv Kumar)
v Secretary{Env. & Forests)




IN THE COURT
N tews AoQ
Suit No. ' JURISDICTION of 20
1 | <
NI 0 Lobha e,
% TP\/LO\A%\ &L\O lamtlff / Petitioner / Complainant
VERSUS

B&ij\ Moko D—D\A\/,Oub@w@" 2ORL  Defit. / Respt.

K W ALL to whom these present shall come that I/ We QDQJQ\/\ L/\Q/t/l/ﬂ Q@\*]
IO NGHADN -

—"
The above ndmed QQQ\IQO‘V\ olem b U 0 ﬂ" ' do hereby appoint

(herein after called by advbcate/s) to be my/our Advocate in the above-noted case authorise him:-

To act, appear and plead in the above-noted case in this court or in any other Court in which the
same may be tried or heard and also in the appellate court including High Court subject to payment of

fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objections or petitions for executi!|[*&=° - , o
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may §° °§; : °° ‘
deemed necessary or proper for the prosecution of the said case in all its stages subjects to payment| == c_d;fg ©54°
fees for each stage. = ;i g’lvﬁ

== Shz M
== 8ag =

To file and take back documents, to admit and /or deny the documents of opposite party. = %5 <

= “i

To withdraw or compromise the said case or submit to arbitration any differences or disputes 1 = 7

may arise touching or in any manner relating to the said case. " E

To take execution proceedings.

The deposit, draw and receive money, cheques, case and grant receipts hereof and to do all other
acts and things which may be necessary to be done for the progress and in the course of the prosecution of
the said case.

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the power
of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose. 7 7
And I/We undersigned that [/We or my/our duly authorised agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for
the result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate
which he shall receive and retain for himself.

And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution
of the said case until the same is paid up. The fee settled is only for the above case and above Court. I/'We
hereby agree that once the fee is paid, I/'We will not be entitled for the refund of the same in any case
whatsoever and if the case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF [/We do hereunto set my/our hand to these presents the contents of
which have been understood by me/us on this | q/ day QQ\{)"‘W

of 20\R}

Accepted subject to the terms of the fees .
am—
SANJAY V. KUTE
General Manager/Legal
Delhi Metro Rail Corpn. L!d
Metro Bhawan, Fire Brigade Lan’,
Barakhamifg ReB&, New Deh.
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BEFORE THE NA TIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
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